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B | Bhanu Ram, son of Raghunandan, Trains Clerk,
Aﬁ?ﬁf;_H' under the Station Surerintendent, ESastern
| Railway, Moghalsarai, cen e TR icant

.

L | (THROUGH ADVOCATE SRI S.K.DEY)
o VEBSUS
1. Union of India,through the Gen=ral Manager,

E. Bby, 17, Netajee Subhash Road, Calcutta-l,

2. The Divisional Personnel Off icer (I/C)
E.Rly, Moghalsarai.

v ... Respondents,

(THROUGH ADVOCATE SHRI A, V. SRIVASTAVA)

(By Hon'ble Mr. T. L. Verma, Member-J)

4 In this application underSection 19 of the
Administrative Tribunals, Act, 1985, the applicant
seeks a direction to the respondents to assign seniority.
to him w.e .f. 7.7.1977 and consider him for 4ue promotion

as per his seniority with: all conseaquential bsnefits.

e 2, The applicant entered in the Railway Service

on 2.2.1966., He was called for suitability test for appoint—
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. the Ge rt of m:ssif Waﬁ‘aﬂasi |

by order dsted 9.7.1985. Appeal £iled by e veails
against the judament and decree dated 9, ?;1%35 %ﬁa;h_
of District Judge, Uaranasl vas transferred to %his.f,

under Section 20 of the Administrative Tribunmals Agt, 19,'7_'? e
The Appeal. § B
for disposal,/was req1sterad as T.A.No,6l of 1986, The a'_;j¢=

filed by the respondents was dismissed by order dated 14.4. 36
Ther=22fter he submittad representation on 22.12,1986 and
" 28,7.1087 to the appropriate authority to assign i:u to him
seniority on the post of Traims Clerk w.e .f.7.7.1977
-ﬂ:' and consider him for promotion to hicher grade of Trains
it s steted
Clerk. Despite assurance given, fthe responients have neither
: assioned him due seniority nor considered him for promotion

to the higher grade.Hence this application for the relief

mentioned above,.

A The respondents have apreared and contested the
case of the applicant, In the written reply filad on behalf
~ of the respondents, it has been stated that the application
is barred by limitation and also that the applicant was naver.
found suitable for the post of Trains S%ll%rk and that wvhen

he appeared at the written test for the/post ofodoadms
B X84, aqgainst promotional quota, held on 20.6.1982 he failed

Hence he has no case for action in this application.

commun icated
4. The -applicant filed cop§ of order dated 22.3.86 /

x by the Station Superintendent. From the perusal of

the aforesaid order &rx it aprears that the servicq;_ﬂf-ﬁﬁ&;fﬁ
applinant on the post of Trains Clerk grade BRs. Gﬁ@-&ﬁﬂ@;¢¥;§i§
i 2 Ea ,.9) has been reqularised with effect from 1.7.197 R
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. controverting the authenticity of the said lett

E iled. E have,therefore, no reason to d +

sy In view of the fact that services of the applic
as Trains Clerk in Grade B, 950-1500/-(R.P.) has been mg@
ﬁ;iiﬂj' jsed with effect from 0L.07.1977, the relief claimed by

the applicant ::* has substantively been alloved. The
learned counsel for the applicant,however, statsd at the
bar that despite the aforesaid order, the name of the
applicant has not been interpolated in the senior ity Eist

and also that he has not been‘¢snsiderad for promotion

.*.f."

to higher grade of Trains Clerk,

5. In view of the above we consider it appropriate

to dispose of this application with direction to the

respondents to interpolate the name of the applicant at the

appropr iate place in the geniority list of Trains Clerk,

and consider him for promotion to the higher grade of Traims
7 Clerk in his turn according to his seniority with all
consequent ial benef its, This direction be complied with

within a period of three months from the date of

communication of this order. There shall be no order as

to costs, ‘ |
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gﬁﬁ el _MEMBER&(J)

I

- e Dated : Allahabad Appil,8,Llo%6.




